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Hon'ble Shri R.K.Ahooja, Member(A)

New Delhi, this the 16tb day of January,

Sh. Mahesh Chand Sharma
S/o Sh. Niranjan Lai Sharma
p/o" 40fi F, Pocket II, Phase 1stSSurVihaL Delhi - 11009i.

(by Sh.U. Srivastava, Advocate)
Versus

Union of India

1. the Secretary _ Dmrt^HrAfs'tinQ.
Ministry of Information & Boradca.
Govt. of India.

2.The Director
C.P.C. Doordarshan,
Asi ad Vi1139® >
New Delhi.

3.The Administrative Officer
C.P.C. Doordarshap,
Asiad Village,
New Delhi.

(by Sh.S.Mohd. Arif, Advocate)
order (Oral)

The applicant is aggrieved by the action of the
respondents which are not mating re-imbursement ̂  the medical
,,,enses incurred by him. According to him. the claim
medical reimbursement was made on T.5.96. "li vhe da.-

■ filing of the OA i.e.. on 7.4-.97. the payment had not been made.

n. The respondents in their reply have stated that the
payment could not be made as the applicant had not submitted the
oriuinal cash memos along with his claim. In this context they
p.ew attehtion to the letter of the Administrative Officer,
central Productioh centre, Doordarshan, 18.3.97 at Annexure-RII,
.hereby the applicant had been asked to submit the original cash
„emos. The respondents also say that the payment of the medical
re-imbursement claim was made on 10.A.97 as per Anne.xure-RI.
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3, Today «han the matter came up Sh.U. SrWastava, learned
for the applicant admitted that the payment of the claim

nad been made on 10,4.97, Sh. Srivastava. learned counsel for
the applicant submits that the respondents had unnecessarily
caused delay and forced the applleant to approach this Tribunal
for obtaining relief. Sh.S.Hohd. Arif, learned counsel for the
respondents, on the other hand, submits that it was the applicant
^■aselfwho an account of the mis-behaviour with the
.Administrative officer and due to non submission of the original

' cash memos, had caused the delay hnmself.

4. • The OA. has become infructuous as the necessary relief hao
been granted to the applicant. However, I consider .hat the
applicant .s entitled to the cost'as the. respondents have taken
alTOSt a year in making the payment. Even their query about .he
i^riginal cash memos was raised after a gap or eight months. The
appLant would therefore be entitled to cost which I assess at
Rs.500/-(Five Hundred Only).
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